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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

WESTERN ZONE BENCH, PUNE
ORIGINAL APPLICATION No.49/2025(WZ)

v/s

Affidavit on behalf of Maharashtra Pollution Control Board

i.e. Respondent No.3

I, Rakesh Dafade, Aged -Adult, Occupation-Service, the Sub-

Regional Officer of the Maharashtra Pollution Control Board at

Mumbai-III, having Office address at Kalpataru Point, 2" Flcor, Sion-

Matunga Scheme Road No.8, Near Sion Circle, Sion (East), Mumbai-

400 022, do hereby state on solemn affirmation as under :-

(9]

I am filing this Affidavit in compliance of the Order dated
20/08/2025 passed by this Hon’bie NGT, wherein, the Hon’ble
NGT has directed to mention abstt the siting criteria violated
by the Respondent No.l, which has been raised by the
Applicant in the present Application.

I say and submit that the Respondent-Board has granted 1%
Consent to Operate dated 05/02/2011 to M/s Saket Infrastructure
I.td for their RMC Plant at CTS No. 74/1, 74/2, 74/5, 74/6, 80,
81, 82 and 83 of village Deonar, Govandi (East), Mumbai — 400

088, subject to certain terms and conditicns, which was valid
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upto 15/12/2013. A copy of the Consent to Operate dated

05/02/2:11 is enclosed herewith as an Annexure-1.

3. I say aid submit that M/s.Shri Lalit Nagpal (Licensor and Land
Owner), M/s Saket Infrastructure Ltd. and M/s.Relcon

g

£

-

e

<B
Infraprojects Ltd. have entered into Tripartite Leave and Licence ., S f,-;/—’

v,
\

Agreerient on 18/1/2014 for setting up and running RMC Plamz?.at; [ iy
i g \

g% g
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Village : Deonar, Tal: Kurla, Mumbai. I crave leave to submil\aﬂ G o
copy of the Tripartite Leave and Licence Agreement entered into. N Mo

on 18/i/2014. = OF

I say and submit that accordingly, the Respondent Board has
granted Renewal of Consent to Operate dated 12/03/2014 to M/s
‘Saket Infrastructure Ltd., for operating Ready Mix Concrete Plant
at Viilaze Deonar, Govandi (East), Mumbai, with certain terms
and coxditions, which was valid upto 31/12/2016. A copy of the
Renewzi of Consent to Operate dated 12/03/2014 is enclosed

herewiin as an Annexure-IL.

5. 1 sdy and iéubmit that in the meantime the Leave and.Licence
Agree:xzenf was entered between M/s.Lalit Nagpal and
M/s.Reicon Infraprojects Ltd. on 03/12/2014 for commissioning
and opzcation of RMC Plant at the aforesaid site though the RMC
Plant was operated by M/s.Saket Infrastructure Ltd., as mentioned
in the para 4 above. Thercafter, M/s.Relcon Infraprojects Ltd. has
took ovar the aforesaid RMC Plant, therefore, the Respondent
Board i:as granted Consent to Establish dated 09/11/2017 to
M/s.Reicon Infraprojects Ltd. (RMC Plant) at village Deonar,
Govandi (E), Mumbai, which is valid upto the commissioning of

the uniit or 5 years, whichever is earlier.
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6. I say and submit that in view of the above, the aforesaid RMC

Plant was in existence prior to the year, 2016.

7. Hence this submission.

Solemnly affirmed on this L&th, day of November, 2025 at
Mumbai.

For and on behalf of the
Maharashtra Pollution Control
Board,

Cld e
( Rakésh Dafade )
Sub-Regional Officer, Mumbai-III
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MAIIARASHTRA POLLUTION CONTROL BOARD
segmieaad Office, Mumbai

Pline .'~(_(L."\.‘/ 22440316 Siwrd Chateapats Skovage Makara) Mandar,
Fi, - {?2%{-‘(264(”—;‘ oA Municipad Marker Bueldivg 3 Foor,
E-mail s egmuyibaicanpdbygo.n e Muara Ramudae Ambedkey Road,
Weksipe % hitsp Nmpeh. gio.in g Mumnbai- 400 004
\ > 3
o e
1934 X} AT
Orddilge/$.5.1 Gate:  S/Peb/2011

L Corisent Noz MPCB/ROMMU-2007-111CC/CO/ 1022
_AConsent to operate under Section =0 ol the Water (Prevention & Coatrol of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Contrel of

Pollution) Act, 1981 and Authorization / Renewal of Authorization under Rule

5 of the Hazardous Wasles (Management, Handling & Trausbouadary
Movement) Rules 2008

{To be referred as Water Act. A Act and W (M&HD) Rules respectiveiy)
CONSENT is bereby granted tu,

# M/s. Saket IntraProjects Lid.

CTS. 7471, 74/2, 74/5, 7440, /7, 80,51,82,83 of Village BAIAN KULKARNI & ASSONIAT ]

Deonar, Govandi (W), Mumbai - 400 08 '

Lovated in the atea declared snaer tie pruvisions ol the \Warer Vo1, Ade act and
Anthortzation undey (e Provaessns of W IMaHD) Rules and anmceidnents therete
SUICCt Lo the proviswens o the A ol e fules and the Uscers thar gy be mads
furtaer and subject to e follo e erses and cend:tens

L. The Consent to vperate s granted for a period up to: 15.12.2013

2, The Consent is valid for the manutacture of:

BN Ximum Qnantify. o A O Ao
I Ready Mix Comcrete - 240 __ BrassiM |

L CONDITIONS UNDER WATER ACHE:
1 The danty uanitty of bade efilngs o the facory shall be NIL,

(1 re daily guenney of sewage efuen o the o chall not exceesd 1.4 w’
G ) :

(Uil Sewage Eliluent Trearment: The At shall prowde  comprehessive
Fravment system as o warmned wiih reterence to initent grality and operite
and mastam the sante coptinuausy s0 4. 10 2ciueve the auakty of treated effiuse

o thie lellowing, stendands.

(1) Suspended Solids Nol to excecd 100 mg/1
(2) BOD 3days 27'C Not 1o exceed 100 my/]
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< - o
0. Conditions for DG, Set ' fé \\.p‘iﬁ,\‘\y‘
ERETS A
¢ Noise from the D o s should be controlled by provicing an \ \, |C¥

ACOUSC enclosie iy treatiuy the wom dcoustically, \ : -'.\\‘\-«.,_/—4

; b Industry should Provede sonusiie enclosurs for control al acise. [l NP W
acoustic enclosure:  geoust beatment of the tcom should be \\&
designed for mummum 25 29 (AL msertion loss or lor meehng the

anbienl qoise Stindards, whicheyver 5 on gher side. A supable
exlaust meffler with iseetion loss of 25 (B {A) shall also be
provided  The sueasurement o nsertion {oss will be dope a1
ditlerent points w1 1.5 gyefe. T avousiic encling e Teom and lher
average.

€ The industry shall whe adequate measeTes for contsa) of noise
fevels from its own sources within the pramises in respe tef noue o
less than 55 dB{A) during day time and 45 dB{sx) dbeing the mghy
time Day time is reckoned Letween 6 am, to H.py and night time
is reckoned between 10 pm 10 64 m T

- Industzy should male effons (o bring dowgy“yoise level due 1o DG
set. outsde jndustial prompses, within ambient noise reguirements
by proper sitting and contea] measures.

e Installation of DG Sel mug be srictly in Commpliance with
fecommendations of DG Set manufisclurer

£ A proper tontine an Preventive maintenance proceduse for DG sei
should Be zet amd Kl W consultation  with  the Do
mangfacturer which weeld kelp w prevens noise ievels of DG set
frem deteriorating with pse

£ DG Set shall be apsrated oaly i ease of power failure

h The upplicant shipuid-nos vasse 4 Ny Nwisance in the sHITounding drea
due 0 opeational I ¢ <o

7. Staudards for Staek Emissi ous;

(i) The applicdns $hall obscrve the following fuel pattern:- :

(i) The applicant shall erect the cliimuey(s) of the follow ing specifications:-

B No i 7 e  Cliiey Attached /o

T The applicam shall provide ports an the chimney (s) and facilities sueh as
bedder, platloe ctc Sin mioin g e ab entissions il the same shall be
bpen lor inspection 1o amd lin e of the Board's Stttk The cliinevgs)

FTEN A Yents altuched o vapons wonices o cleission shall e designated 1
AR R R esavibers wiih ap S0 - e and these shall be puinited  displayed 1o
’ . lectlitate ideseific atirn
i ‘ "Q—\-"“l".".',\

r G SN
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(i) Sewage Effluent Disposal:  The twreated domestic cifinent shall be soaked in a
suak pit, which shali be got cleaned perindically - Overflon, if any, shill be used
o lend tor gardening © plantation only

Non-Hasardous Solid Wasres:

S{Yeatment 1 Disposal 12

T LAV Other Conditions: Industey should monitor efffuent quality regularly,

~" 4, The applicant shall comply with the provisions of the Warer (Preggﬁhog &
Control of Pollution) Cess Act, 1977 (to be referred as Cessy Act) and
amendment Rules, 2003 there puder DA

The daily watel consumpuen for the folloy INE CAtegenes IS as uu{m >

A
(i) Damestic 0.80: ‘€MD
(i) Industrial Processing 0.00- CMD
(i) Industrial Cooling .00 CMD
(iv)  Agrculture/Gardening Sxe 10,00 CMD

The appheant shal) regpularly subnt to the Board the retums of water consurgption in
the preseribued form and pay the Cess as spgRifidd under Section 3 of the said Act.

5. CONDITIONS UNDER AIR ACT:
[} I'he applicant shail insta)! & comprehensive control S¥stern consisting
ol contro! ciuipments as is warranted with reference la peneration of |
enission and aperat amld maioton the wime cenimunusly sn as
avhiove the level of pollutants o g inllowing standards:

&, Contrel Equipment:

I Industry sixalt provide dust collector of suiilgient capacity o contoel the
CTRSSILNS,

2 Adequate Air pollutier control devices & Water sprinkless for dust
SUPRressia

A Netallic approach road to the plan

4. i covers: shed at watertal handhings lozing section,

5 Compound wall o brick machinery. tin sheet.

6. Adequate number of tees shall be provided aczoss boundary of the unils.

z The industry should not cause 40y DUIRICT i surrcunding area.

.

Lhe :adustry should monitor ambise: air quality regularly,

b. Standards for Emission (Ambicnt Air)

Particalate Maiter PM |, Not to Esceed 00 grw’
P.mim!.m- Matter BM -, Not to Exceed | e m’
S0, — Noito Exceel 80 ug/m’
Ve w ANIEIATES . ¢
NOZT i Yot to Exceed 80 g’
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1\ 'I' fussy 1 e J B . 5
(1) The in Usiry sl L wdeguate nicasures for control ot newse levels from i

HANDLING & TRANSBOUN DRY MOVEMENT) RULES, 2008:

OV SOUICCS withiil the Piermises 50 as o dmtain gmbivat aie quality A
stndard i reipec] of s g g AT ) Elod ‘Q
HBA e el notse to less then 75 dBa) dising sy nime and 70 z 4
dBLA) SUei mght time Diy e g5 reckoned in between © gy and 10 { O/f
) P and snehe ot is seckoned Fetween 10 P and 6 o om L
. 4 - . 5’ z:-'.
11 Other Conditions: | i‘
1} The factustry dicuid 0L quse any nuisance in surcounding ey Py
2 The indusuy should MOMLOr stiek emissions and ambiear air guality [
reguiarly ¥ i T
"y . - > ¥ \4\ J ‘\ ‘:;."
8. CONDITIONS UNDER HAZARDOUS WASTE (MANAGEMENT, T ——

(2) The Industry shall handle hazardous wastes as specifigl belaw.

ORWaste i8S Quzatity it 200N

(i)  Treatments - NIL. P .

Lo The authosization is heseby granted fo operate a facility for collection. '
storage, tranzport & disposal of huzardouy waste. i

& The industry should comply withethe Hazardous Waste (M&H) Rules. ‘
003, . l

A. Whenever due 1o any aceident o1 other unfureseen “Cl or aven, such
emNSiuns cocss o S, dpsrehended to aceur i excess of scandards fid '
down, suciy ntoredgtion shsll be forthwith Reperted e Board,
concemed  Police Station, office of Directorate of Healiss Sorvives,
Depustnien: uf Explosives, Inspectorste of Factaries and Loca! Body  In
case of fuilure of pailetion contrp) cquipment, the production Procesy
conneeted ta it shall be stopped.

b Indistry shall obuwie segistration from CPCB as a re-reline: of esed oil
having environmentally <ound technolugy as per the PrOviSicss ol
Hizardous  Waste (Monagement & Handling) Rules 1989 & |
Amendment Rules 2003 befire commencemet of pradiction |

v ¥ ¢ The vl has o daplay and maintain the datg online vueside the factony l

main gate = Mathi & English both on a 6'y4' display bourd in the |
manner atid the tepgst of the campliance along with Photegraph shall be
sabinitt=d o s office & concerned Regional Office. Sub Repional ’
Olfize,

doit shall be ensured 1 e Hazaidous waste is handled, managed &
dispusedd o wyicly 3y accordanee  with  the Hazardous  Waste

‘Pg!nnag,g:‘x‘mnl .'.‘;} Iindlisg) R‘ulcx. J?S,‘) a8 amended on 2003 a,.d shoewy
A Subimived 1 fie Board as & when asked fo. |

.
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MAHARASHATRA POLLU2B% conTROy BOARD

Phone (022)- 25505924

Sub-Regional Office.yy Ann ALY -

. . A o maer, H
ROK, (022)- 25505008 VRS
E' “ s R”ﬂ(”/‘ (.’/)(1/17/)81‘ /1 lVI‘Ily' 2](’;,2 i /,f,'l,ll' -f,'l"_[

b Sn OMUmbais dmped. oy iy iﬂWm?E Jain Mandir, Devnay ey Road, Govendi v,
Websits - !_lllp:."/mpl:b.pl)\'.ll! iy Mumbai- 400 055.

— 5 R
= SRR

i Green/S.8.1 DetedZ Mayeh 729y 1

iy

Y \\ Consent No: MPCB/14/02,3 &S
0
B.)

f\’iegiis.én-t='to Op';émt_e:“u_nder Seetis 86 of the Water (Prevention & Caontyol
* ot Pollution) Act, 1974 g under Section 21 of the Ay, (Prevention &
quq ¢ = Fontrol of Pollution) Act, 1981 ang Authorization / Renewal| of
: ""'J..-’ 5& ', uthorization under Rule 5 of the Hazardous Wastes (Managemen;,

-' j:’_;&f/Handling& 'I‘ransbuuntiry Movement) Rujes 2008 i
. .;»’3/ - [To be referred as \Wo ter Act, Ay Aug and BW (M&m) Rules respectively|.

* R
ATE S

| B

VM’[S’.—S&‘;&@{ Infeastructure Lig
TS No.74/1,7.49, 1415, 74/6.74/7.86 81 82 ol Viilage
DEonay, Govandi {East) Mumbai-460 038
Mumbai locited in the area declared ynder l.lxe‘pz'u,vision_s of the Water Act, Al ag
| and Authorization under the Provisions of ’HW(M&H) Rules and amendmenis
thereto syl jecl Lo the D2ovisions of (e Apt and the Rules and the Orders thay iy
be made further and Subject to the fuilyy RE tevms and conditjong:

1. The Consent to Operate is pranted for a period up to:31/12/2016.

2. The Consent isvalid forthe manufacture of -

| T Stam O e :

i Yook 47 AL LA BLUAN B 3

l Mix Coney m3/Day |
o —-'\—k—‘ﬁ_&\-\

3. CONDITIONS UNDER WATER ACT: Lo
i) The daily qQuantity of trade effluent from the factory shall not exceed .08 |

( (i) The daily quantity of sewage efducnt from (o fnctory shall ne; vxceed .03 |
(i) Sewage Efflueny Treatment: The applicant shal) pravide comprehensive :
treatment system D818 wagra g Lol with celsvence to influent. quality and apersic !
and maintain the Lo contingunsly gg as o achieve the quality of troabed :
effluent to the [ullowing stacdisis, k
(1) Suspended Solids Not 10 pxezed 100 mgh,
(2) BOD: daye 270 C. Not 10 ] 100 mg/.

(v} Sewage Effluent Disposal: The Ireated domestip effluent shall e soaked iy g
soak pit. which shall be gut ¢luanad periodically. Overflow, jf any. ghall k.

TN U4

/‘//Q."‘}-" S ‘\".'{...\_\.

l’/(‘:fj‘/ S Qs

Wl e

= =
T oTomeswesss mp —— N .,-_.\..',\‘,‘.xmxﬂ'..
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used on land for gardonine Mantation only excess if any shall be
connected to MCGM sewer hya.

(Vi) Non-Hazardous Solid Wastes:
(i) :
SENG B O LW
Residue Con
of Washing

(Viii)Other Conditions: Industry should monitor effluent qualily regularly.

4. ‘The applicant shall comply with the provisions of the Water: (Prevention &
Control of Pollution) Cess Act, 1977 (to be referred as (ess Act) and
amendment Rules, 2003 there under

The daily watey consumption for the following calegories ig:as under:

(1) Domestic purpose 00.80 CMD -
(1)) Water gots Palluted & S

Pollutants ave Biodegyacibije . 50,00 CNVD
(111 Warer gets Polluted. Poltivanis s

are not Biodegradable & Meoe . 0.00.CMD
(iv) Industrial Cooling, Sjraviag e &

In mine pits or botler fued - 0.00CMD

The applicant shall regularly submir to~the Board the returns of water
consumption in the prescribed form and pay the Cess as specified undsr
Scetion 3 of the said Act, b

5. CONDITIONS UNDER AIR ACT:

(i) The applicant shall: install a comprehensive  conlrol sveton
consisting ol control cquipments as is warranted with relzronee
genervation of emission and operate and maintain the sanc
continuously so-as to achieve the leve! of pollutants to the ollowing
standards:

a. Centrol Equipment:

1 Industry shatt perci L dyst colloetor of sulficient capacity o
control the emissems fvom coment and fly-ash storage silos.

i Adsquute dust »v o icasing syslem shall be provided o
control the dust emissions from all the sources.

i Water sprinkling arrangements shall be provided on the
transit roads, imaterial handling areas ste.

iv. The unit shall ensure metallic approach roads within
premises.

. The unit shall ensure provision of tin covers/ shed at mateoriy!
handling, loading and unleading sectione.

vi. Wind breaking wall of sufficient height shall he provided
acrogs boundary of the units.

. vii. Adequate number of (rees shall be planted within proniscs,

b. Standards for Emissing (Ambient Air -24 hrs, average):
/-

27 ANTIo
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Particulate Matter PM,, Not to Bxceed
Particulate Mutter PM,., Not to Exceed
10y Not (o Excead
NO, Not to Exceod

6. Standards for Stack Einissions:

The applicant shal)

..... Nilo--.

(1ii)

ladder, platforn ete, |

attached tg various
such as 8-1, S.2,
identification,

seares uf

{iv)

——

ubseive the following fuel pattern:-

The applicant shay erect the chimney(s) of
T/ specifications:-

The applicant shall provide poris in the _ch‘im.gney/'(s) and facilitie.

The industry shalj tuke adequate Dieasures for control of noige
its own sources within the premises 50 8s to maintain ambjeng

100 peinm
650 pg/m
80 pugfo!
S phin?

the following

SUCh s

0T monitoring the air emissions and the same shalj ke
open lor inspection toy nd for use of the Board's Staf[ The

chimneyis; venes

emission shall be designated by nimbe e
Gle. ind these shall be painted/ displayed to fieilis ..

levals rorm
ar uaims

standard in FESDECL-of (bize 10 loss thag 75 dB(A) during day time ;n. T

dB(A) during right tima. Day time is reckoned
P-m. and night time js reckoned between 10 p.nm,
Otker Conditions:
1) The industry should not ca use any nuisance in
2) The industry should monitoy stack emissions
Regularly:

v)

7. CONDITIONS UNDER HAZARDOUS
TRANSBOUNDRY MOVEMENT)
@)

WASTE
RULES, 2008:
The Industyy shal] hand]e hazardous wastes

Treatment: - NIl

1. The industry should canply with the Hazardous Waste (M&H; Rulos !

2003.

a. Whenever dug W any acciden( op
e1issions aceyr o
down, such mformation shall be forthwith

B Mkl 100 5804000

!/é): ‘ ..... i : :’:-
— —-——F _;,_.;‘.;--i'.‘nl‘—;'—
o,
(EAY

Mumpa-ii: 42

in between G g, ant
and 6 a.m.

other unfaresecn aot or even,
Is apprehended to oceur in exee

1)

surrounding aye,
and ambient 2, yualicy

(MANAGEMENT, HANDLING £

as specified helow:.

suh !

8¥ O Stenduesly ol ;
Reported (o Baard, cone i i



Police Station, office of Direcsorate of Heasn SEWIes. emactzu

R : i
Explosives. fnspectorass o ECTES 350 008 ST Iz opme o el N
of pollutisn concer] u,oirrenss <hs STCCEITNS ToO0EeT e mene :
shall be steppes

DT

©. Industry shall obesyn recsuyton fom CPBasz e -»:.3;- oW =
baving snvironmeriil, - wod AODCIOET = geT e meovmaaes
Hazardous Wasts :\uas = - =
Rules 2003 before commo i oo o soodoome

3 1+ 3 R e T e, . . —e oy
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aimanlll g«‘se <2 SIEINRIE ——e. =hiLe

FSRNAr S5E B eorusve
B S Miva LT SEsNen
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Submitied 9 thas SIIRE

€. It shall be ensured thet the Hesardous sasee s Bamion wae-

- — e — -
dis T IR S S dance wwk she o d.o. 5.
SUSEOSEC  Of SL:&L’_\ 2 ERoeraRnoe |S W Sseaavises ) Sl
/ S 3 THas) Mslae TGRS < T ., 3 =
QManagomen: & Handiing) Rolss, 1989 & SERJGAT e S a0l
~ . - 2 - > -
& submitted 12 the Rasnd 38 & when ashes &

8. Industry shail comply with Rilowing additional condizicus

» The applicans shal mainin aad henseks FUNZ 30T 180 AT e o
for control of pollution e L0 WU 8¢ 8 2% a0 - T R R
Surrounding avex . inhubics nts N -

i The applicant shai! TN e v S8 of the avsdahi PRzl o
coverage! troe plsntasion

itl. Solid waste — The non hasnrdoas SO WAt RAvinge o L N
sweepings, ate . he YIRS S R 0% CRWSE RN e
potlution. The . pplican ARC MESANY Yoy s WIS v v wue
for disposal to dunmag srow

V. The upplicant shall Fauvidd or an gl SO DONST S, SPRINER
openite all pollution conen othties inetalied o Re agpivwus tu e
complianee with the terms and coadiions of the ONSEAT. TR A g e
appheant shall Stop. reduoe or othervise, QI Padaetion fe ab o :
& conditions of this consent noganding pollason Jwis .

Vo The uppheant shall net change or alter QRANRY qualn tho mye o
femperature or the mede of the sflluen: e T U,

vonuel equipments Provided S withows
Boand

Vi The apphiant shal! IOV RO Ty B Sallintion .
Sples of tide iy w WHRD L

RIS W e wey e SRS

-~ . s

N : .
AL S ST LAUIIEDS i 3‘\&:&1'\.- W

~

the Boaed stattar the teveg v imed pone g shal pay 10 -

e » » 2 . =

v the services pondens TR RIS SRR T

$ o . i . . .

Vit The apphoant shall ARG S NPIIN e B eRENH ol e wonse g 2
days befora the dtte of the NP I Sisens
N

Vi The fiem shal) SULMNE 1o i s e 3 Neptambay o \
Envivonmental SEatvmens Repog Wl Gencal ey SN 5
(e preseribed Foavm \*

PR povisione o 118 SR SR S

Uiteation) (Mecond Amendie Rulew, (o
I s mspection hook shall be oponed At made avaniante the Begn

dvning therr visit W ehe applivam

. 0n
S The apphivant shall wstall o ARt 2lote mieto, sha o
% ey gy foe AP o o lt-"\\- .
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Nii,
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132
12,

To,

10. T}

— ..__\535 .

and gjy pollutign contyy! “stem, A g
used forvtreatmenr. shall . TR e,
Xi. Separate 'drainugv Srslem <hall b providag

I8ter showing Consunption of themica)s

foy: collection of brade i

Sewage effluen g Terminag Mmanholes sha]| be Provided at the end gf

collection System with alrangement fop measuring the flow. No effluent gy
be admitted in the Pipes / Sewers dowy- stream of the terming| manhalos, Ny
effluent shall find jtg way other thay in designed and provided collection
System, : ]

Neither storm water oy discharge from othey Prémises shal| pe allowed 1; 1y
With the effluents frop, the factory.

This tunsent is issyeq as pey categorization of ndustriueg lssued by GRCL
vide (he lettey no. B-290!2/li2012/ESS/] 540 dtd 04.06.2019.
s consent should ot be construed gg €xemption figm obtaining

Necessary NOQ from any other Government agencies ugs may deen fi
necessary,

The Board Feserves iho UIEhE ra g neelrevoke' the Cousent,
The Capita] investment of the Mdusrry is Rs. 47.00 Lacs. .

i Loy and 6;1 behalf of the
e "-.hﬂ.rnsht;'a_’ Pollution Contro] Bogr:

s
(P.V. atil)
-Regional officer, Mumbai-|j;
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